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Mkjrh; vk;foKku ifjkn* & st § YRA emgfde uRvg g1 fafH
1956  (1fSfra® 1956 @1 102) T HOfST oS, 1993 gRT WA WR
amgfd=T aRvg ;

"dnkpkj* & s1fia 2 oRfee (R=e) g™ fafed @18 deeR ;

Wihkfud fpfdRIk 1)fr* & o g fewmr &R f&fl R o1 S99 S| @ gd
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faeafdene & dag 8F @ urFal W S WRGR, IoF # AR gRT Fad aw
IR Sw A ¥ o W Aftw TR Ty uRfm ey swrar g\ R W
fafremrgelt g fafed &1 o |
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fafr g1 <enfid fot oy fovafdemey grT dag weifdeneral serar dRemil o 39
faeafdenera ¥ Hagar 99 & 9RFh, s 08 Jeifdered Jdr R Wdg @
TR Bl SR W Aeldenerd ok Ry Qaq sifrRgEen # werm fafvfds fafyr @ sw
faeafaena & Hag |Hsl SR |
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a9 a8 favafaered & w1 smaEr ol Seed @ U &R B aId, AHd
3FraT JATNIRTS =R &Y vd Fgar Ua oY |
Y =IT Srerar ANATSSl gRT ATaTe e < arell Wfdequiid &vem & w9 #
enfud faeme #erfdenera srrar e g9 fawdfdeme 9 dagar uwa dj 1dxi
faeafdenery A9 degar <4 W URfgW, ey ar 39 wdy # gy TR
faferraet # & i wal & &1efH famR R A &R T FH |
9 oY # s WrRed g & Bl fafser weifdenera an deem gri, frgaa
feaw & qg 5l o fowafdened & SuMmT fan o a1 @8 R, Wi fafdr
& TG I il TRAR gRT SIEGRIa &1 S, 9199 of form a1 |Hs SR |

5- fo'ofo]ky; dk mnn";A& favafdencrs &1 Igeeg AT ®U ¥ AFG ST & Siad @

oAl B I B oIy ardreRer A w1 iR W@reed g &1 e &R oyt & &9 @&
ey 7 vy fefeear faem ok wafexer & o1 a1 e s e

freafeners &1 979 3w gﬁ?ﬂ?ﬁ 3R Srqugaa fagme, fafrea wren fagm fady wu &
ScqedT @ Beg SR G T BN 3] mmgﬂw@ﬁ—

Ik
12
134
I

Iioh
lieh

MY faeq 3R AT B daeldl ATTLIHAISH BT Ifhar # WRed fag T a1 faf=
gRral H UereR el fApfRie R |

wWReY faei = @1 faf= gl § UereR Rueor 9 g Amal § e, guE &R
fawr??hﬁ?jlﬁ%ﬂ\—ﬁm GHHSﬁ'\’HIMIISdW?\)%‘TQI

fRreor qem ARad @1 ufharell ok gomfordl H TS GUR B GIH AT SR
Jiif¥erd & |

wWReY fIem= & uerd § 99 & AEIoie iR AT &3 W I[uraadgUl AgHEr Bl
TH T SR GAREad |
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Ry A9 & W1 W, o g fafdear ugha, |a frfdan, Su=ri, ofmfe,
i tRmfSder faumd, Jer—fRifdbea warmerer qe-die, BRmERRM vd sifguere
FAT—XARLY YT, ARy IrfraRell e 8, & R & wRA § uhwudn enfid
BT, G e A U & Haed ud gfg @l gfieTd I@d gU el wWRey fag
B il UGl BT U TS R W W R YeIE Icpedl & SedadH W
Bl AYFH I, GURAT Ud SUAY BT FR=IR e 3G,

wWrey fagma 9wt vd gEwa Wl fawnedl, foRive: 9 o wwIf S de gd
FAABICR UIGAHAI & UTSI(darvT H MAS 8l &, Bl Yabldhd HRd gU AIT D=l
BI T vd RAeRa &er | g9 Seiver e, WaRed ugf o, waRed ar 9y,
gReETes W, @Ry Ughdl Ud WrRed WAl Uded, oid o fa=e, R,
HfEHel SrgfifaRvl, Aol faem weell, o wrafde), wrey fasm d Aqa Rreror
IR A= @1 Uit wran, R4 enfier o Ser S wwen S, e {6 SR,
foRmsar & fafr= &= § 99 @i @ M 3R qerdr I @ forw &R uEd @7
oIACIe WU | AITIRT IMEMRT IRIfTd SAHHNT JATRT DR & {17 |

Rl & fory S8 Hafdd ok oid: v &=l 3 e GaR @l okl & w9 4 Hrd
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o & [P don TER-UR & fofv arqdiiys, uikierr ud ey & f[Aeid ud
I B TG UG HIAT ;

3ifers gd gemae gal o W PRAT ;

W wed B s o Redfaerer Rfead R, R e aféfbde gaed
BT AR TeARl, e srerar Sitg @ R o ugfd & SR wR fEf 4
g Aefdrs IU <1 IR fHN o7 Ud SUYed BRY ¥ 39 R D (hul
i, Aféfhae, W vd o=y el SW <1 iR B oree vd Suged
PR Y 3 e @ (Bl fewdmn, aféfhae, f&h vd o=y el SRl arow
T

aRfad g1 fafga Af &1 wea & ar o=y Surfey < ;

IR, UG, WY B, UG Td BaArRig JRed &= ;

faeafdeme gRT MUfeT ey ue fiRiucreiu, wrwReiy, Srexefiu vd ordereiy
TJoIT 31 fRreror qorr Yerldrp sRaAl WRerd @R o W srerive, fUifiderei,
Jsefiy, cgereia qen o=y Rieror vd el ual W sRaal &1 Mg & ;
IIRTAT Pl UTeATID, VS—He—UTedTIDh AT AIFRR / FeId UEAd & w4 3§ A7
=g BT favafdeney & Refd & wU § qr=uar o

SRRy e, Fargad uree, WAEdR, e U 31 JAfdaal a1 |fdad
UR 3T 3T YA BRAT SNl faRafdenad & Sgevdl bl yifa H ANTE N
SITEM AR eFT B @ HeU, qTeUEd R UG @ el e aiR
TSR, BRI SR ANSdl, THAAT A BT AT BT |

W D | Pl P ATl P IS AR WGl Afed, T Bl SARIBHA

ﬁ"%frﬁ’wm ® AR SARBIRGT & WIR AR Helfdamerdl AT AT BT 7T
fRIfER <A1 qr ofUel gl Wihd dRAT 9T URMIH A1 e A1
fafrmmaferal gRT I AT ol & JIFAR Yol Aagdr died a4 faReeRi ar
I ¥ Bl BT A o

R 1 fager # Swaar Riewr & ) o fawafdeneaa ar wiieerR sferar | ar
oy Rl ¥ 59 gdrerel S feafderery g o) ger fafed AT & wEaR
BT, FEANT AT Hegad BT,

AT Aetfaenedl den feafdeney 9 o Wl & o W IR Yob
Td 3T Yol Bl A afid & ;

ORI, HeAThT JerdT Sife @1 fbell 3 ugfa wfed fdzdfdenera sierar fazafderera
PT [RVIEGR U HResi 3§ AFiea & Ad] &I [ eed B ;
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I28% AR HeAihd Td A SHRUl Ud Yl SURl & YTeER @ Wi
ADT DI FaRAT BRI
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Wy, U8 & g9 aM & fou Saa er w57 & A afterd & a3 gl
ARG Azl Pl B gueterdr 3 Rerfa § I efdrs |3 # Raa diel &1 9 dife
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WEHR R THI—T7 TR JTUferd ameer frfq fasar S aam |
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JEETAT BN |

Gty @I favafaener, favafderaa grT Hagar ura, JenRRefy, werfderedr ar
TRIT AT SEd Wadl, AN Ud SusRen iR gemRerfy, favafasmery,
HEIJeTerd a1 AR gRT Adrferd udler, R¥reror vd fhd T o= wraf &1 Y o
fad a1 afeqal grT, S o R 9 el &, e sram den, genRerfy,
foeafaerncry, AeTfaeTery I1 AT & Hemd+ rerdT fad 9 wefea fasdt favg & dey
# @ mh AfT F St usdrd BRamT |

HATRURT, UJP Ael H, feafdenea s Aerfdare™l a1 SRl & ARl e
Pl, ITPI T AT SE TSAIE PRA TG AU AR B GIAT <A qAqT
JorRerfd, fawafdene a1 o=l o™ &1 W goer u< 8N W ganeufd &
|HET, VAT IATISH, ST Mawdd R far S, gaen # zen fafafde s@afy &
AR, < BT ARBR BT |

favafoamera a1 IRY e gRT o U arrdes R fouror & 491, afe as @,
FHAUT $6 aRT B SWIRT (2) § Jon &R Fieror a1 e gsard &xar
FD |
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AR 31Tel FRiwTd & forg gafRgfad & = 8 -

W] HATOURT BRI B FAIGT & 918, Gada A IF f@f ddb, ST
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m%ﬂmwﬁamﬁwmqmEh‘raj,qMﬂaﬂfrﬁWﬁﬁmﬁ
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(i)
(iv)
(v)
(vi)
(vii)

(viii)

(i)

BHUfa—aTee;

Iy :‘?I:T;

JFege, AT dls;
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GHTl §RT UK UTdl R fIaR e,

3 foeafdenerdl iR Weemsli &1 fSM &1 A &1 EIRY &= 3R
freafdenery & yao—uz, fSm R &l & wdy # I AHdear &l
fReRoT =

AR URYE gRT PR B T8 G 0 od & FefH, B, sraghd
IR o RERI & fory gl &1 99, T &R o dd & &R
S & REPR & oy RABTReT ST,

Wt @ e ok afe smawws @ a1 S e iR SH@ w9,
gRafera iR amm iR o wdl & ddy # FRieiRel uRyg &1 RymriRet
FRAT,
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(xi)
(xii)

(xiii)
(xiv)
@
(i1)
(iii)
@iv)

(v)

(vi)

ﬁm@ﬁﬁﬁﬁﬂldﬁiﬁwq{ﬂlaﬁ?ﬁmﬁﬁiﬂﬁﬂﬁwiﬁw

ﬁ%ﬁm@ﬁ%ﬁﬁﬁaﬁmmﬁmmmﬁmmﬁﬁm
|l a1 geiReTRal B Fged e iR S, w9, dsdd, U
IR M $ 3P YSTH B AT U IR & Aqe H RABTRE $HR;
JolhT, BTN, UGH AR REBR B RIHIRE &= iR A+l & rgar
ﬁ?ﬁﬁmﬁwmwéﬂﬁﬁgﬂ%ﬁﬁ@wmm
FeiRa ar sreifia urea gwael &1 il & srgvifad a1 |enfed &Rl
T GG BT AR AT B RN TGAHA T UG RGO Y S
BRAT;

W gl SR Uil (IRSTeR) @ SrgHIfed & Sl gHa—d WA
T Snuferd &

AT AME b GdE H, U T Bl BT U BT R U T B
FRAT S 599 fSfrd, kM iR s9a d8d e Ty s & graerEr
@ I PRI & Y sawa® B |

JpIafe aRyg RTal IR AMEaIH &1, dod BN, offhd T Leaford ay
% IRM HH A HH QI 9R §6b B,

JPIEHD URYG & HIGEl FSR H I AR FSW H fBIaHD URyg B
I3% @1 TTorgfct g

el & 99 FAUE B @ <20 N, 9gHd &1 g ifrrdt gnf;

JPIEHD URYG & 3fede] Aied ABEHD IRYG & IIS Ga & U Uh
Hqd AT SR A} erprefie uRug, grT MufRa fhg o arel fa=ft f gea
TR HAl B GAEEAT BT 2 A JRIfT e uRyg & sedel a1 dod
DI AL PR dTel G D UM AU 7 & 3fATdl b (01 7 BT,
JPIEHD URYE B UUPS dodb DI el F[Aufd §RT &I GG 3R
ITD! JFFURLITT # 5 ITAR TR ALeTd B & oY 96 ¥ g+l Y Aa
GIRT JEgefdl &l SITel;

afe repefie uRYg gRT dohlel dRATS MAYIH &1 Sl 8, dl hIaid
IR & 3fedel APHIaHd URYG & AGRI Bl BITONT & Fdad gRI Hrd
FRA DI AT < Wb | forar war el 99 9% A T8 B 99 9@ @
IPIEHD IRYG & AR DI deblal & Syl | Afe srprafie akug Aok
o W fawd el 8, A AMAT Ganeaid B dsiid fBar S e
ot sifom 8 |

24- ;ktuk ckM A &

Ao a1 favafdemeg & S=f iR Qe & fofw don g9e el & Ui &H_A
2 TRl & TR & forg wem e 8 |

AT 91 &7 To freforad 3 8 —

L

)

J144

@l

AAAAAA/&I\AAAAA

4

)
)

\-_/\ﬂ/v

aQSE aC E,'

3, WReY T, f[9ER WRaR;

BHeufa;

q& |fd, f98R WK,

AR PR Afed /v |fed /e, o7 3T, [9ER ke,
AR PR Aled /v |fed /|fera, e fa9rTr, feR @warR;
R g wAferg /9o Aferd /|fed, wRed faurT, f[deR WRaR;
e, geAT fafdhcar Aerfdened vd SRUdre, e

e, gfeesT Tl smyfdsm |verd, ue,

e uE, W@y Jan, f9ER WaR;

GeTrafd gRT AT <1 gredae;

IS ferfhedr JANT & A8 U e |

ST dle a8 § T IR 96b B AR favafdered & 9oy & ®rimpaE &1 Ji

IR BT 3IR B gRYg iR BRIGIRTT URYG &I 59! AR & | I8
9 P avIS Bl fAeafdenery &1 fAfe Tiafafedi & g # dreerelE arrmai
DI N RABTRET BT |
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25- Ic)rk ckM A&

i1k

2%

Hagar dre favafieras & ARRIeR &1 TR axd §¢ weifdenadl vd aversit &
Gl o7 @ oy ScRarl & |

HIG dIS PI T34, $HD AW Bl HRIBIA q SHD G URMIH gRI fafgd
5 SRIAT |

26- foRr Mfefr A& faca wffa &1 wew, wifeadl vd g aRfem grr fafka & smiT |

27- VvU;

ikfkdkj A& o= UIfART @1 ed, wfdll v @ 981 i, &I uRfFEd g™

feafderey & witer =it fhy o iR aRfTw grr fafea 5 Rk
28- ifjfu;e cuku dh "kDr A & 39 IfRIFH & wauEi & o9 8d gy frferRad at
fawat ar e & fore uRfew &1 urau= fham S e —

Ik

12

Ii3%
I

Iioh

lieh
I

I8k
I9%

110%
11k
1124
113k
1144
1154
l6t
174

118k
1194

faeafqene & WIeR e o= fAERIT &1 Tod S GHI—a8g WR 1f3d fhar S
JATILIH UTIT ST qAT AT T el |

fIeafaeTed & I WEeRI vd Mol & Jewil o Mg 9er 9% I8 R 9>
&, FeR B RfFTat B w_AT den 89 wReRI Ud e et | et fawy
e forv graeme &)AT aeyd Ud sy 8 ;

fazafaencr & warfereRal & Frgfaa, afedal ok ooiar qer Sa) |ar & fram
UG AT ;

freafaenel & R, 3= 2NeIfOrs T AT I HHATRAl B Frgfad @1 Afy
AT 39D yRaAferr ;

TP Ggad ATl d%H%@ﬁﬁrﬁﬁ%m@rfﬁmmﬂmﬁwﬁwﬁm
Riegepl wd o= el Wi &1 FRfaa a1 Gfd, S9ar war & 99 v e e
SHH! aRAfET ;
WWW%@[WWH&T@WWWW@Wﬁ?
FHATRTT & ot & forg 11 e &1 QAT |

faeafaencry, A-TfIemcaral dom ARl & HHAIRAT P dRIFAT Pl eiRd dI= dTel
ﬁ@a

HHATRAT AT BTHI oI fawafdeneral & 9 fqaral & wHal § AeRe™ & ufhar,
fovafaemea & A0 JSieN a1 UteR & Ovg HHIRI qar B gRI
HRIGIRUT gRYg & |HeT il @1 ufehar ;

o R 1 Aeifaemera iR vernell &7 favafdeney &1 foRwfder e dam
T o oS @efie faRrefreR arad foram ST |qa T ;

faomfer  fier #erfdeneal ok Wemlit ® IR e &1 Ted dm S$H
ARTfdeerdl 3iR AR &7 Yideror e fARiefor ;

W@ @ fowr, o @18 weifderey o e TP W HEIfdened Wl &
T H YA B DI ;

aHe SRt < ;

f&if, fewmn, Affrae Td 3= SUTRRIT &l aTu=yy

TR, BIAgfd, LR, Hedl qAT $9M Td =T UICATE ;

fqeafdened SHaTRal o BTl 3R FRIdenadl Ud SRRl & 414 IJRid 941y
?@ﬁ;

Jrard ugl (Tg«), faen wmarsii, favm, weifdeneal ik il @ e ;
faeafaermeral & IfSeRT a1 yeiSeRal & fAfed wfdaal & g, @R ;

Y s fawg, o 39 Sifdfeae grr a1 S9a o= ufRffay grT Sudy fod T & f
et fpd S |

29- ifjfu;e dli cuk;k tk;xk A &

1%
2%

gerd URfH e o1 3G IR ARBR gRT 1T SIRAT |
HRIGIRU gRYE, THI—7a W=, a7 Srrar SrfaRad uRfTH a9 AT 3ferar 9
GRT B TR (1) § <R aRkfq &1 Feifdd srerar ARG &= Fa

Ry FRIGIRO uRyg fqwafdere & fodl wider @ Refa, wifdd swermar
To T8l S T T 9 WGR &I, ywarfad gRada W), falRad wu 9, o
AT B BT ATHR 9 < f&ar 737 81 IR 39 sifiegad I R SriEReft gReg
R faarer 7 &) forar T 2
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3%

e a1 uRfFE a1 uRfe & Sier 91 e S9e |ened a7 fARad #
FHATAUT BT FEAfT U BRI Sl 99 W Aedd & F I Hedd Id W 3R
IR RERT B Iy BRIGRY R @ a6 S| B TaT IRFEE s e
gRffE &1 Ffad o FRRT &= aren aRFTW @ 99 a6 dIs fafer=ar T2
grfl 519 9% & Henfiufa @ Jeafa 7 fd 5 |

Wwﬁvﬁrﬁéﬂ?wgﬁzﬁﬁ@ﬁ?ﬁzﬁlﬁmmﬁﬁﬁﬂa
Jfad 81 BRI © A FHS SIRAT 6 gererafe 7 uRfFRE # oo weAfa § 41 B

q<qw&{w|1ﬁ$aﬂ*|dﬁs‘ﬁ?ﬁﬂq€qwﬁﬁa’éaﬂw
SN &1 BN W9 I fb Y ARPR BT YAIGAGT UTK el PR forr S |

30- fofu;e cuku dh “kDr A& fawafdene & wifdeR, 9 R IR aRffw & ergwu
I W B FE b Ao @ oy fafgd Afa 9 R wfafal & forg, af @1 81 & 999 gw1 fgad
B 3R o srfdfew, aRffaw g1 Susfod 9 & dor v fawat & forw o aRfem g fafed foa o
s a1 97 | g, Il @ fawia ffkaret faffem & dga So=1 81, @1 I8 99 9% an] 78 Brn
9 TP b 5T PR PT Y4 AFAGT UK T8l B forn 513 |

9 M, aRfFem & uraui & orfie v@d gy, fafwm fefaRea o fawad o s+ <
fosft fawa & foru Susr R FH, JOT —

12

Yk feafderea don SO fwiffer urd ©vd wenfod orerar f=f3d
TR H BT & YA AT AT
i L o &, e wd aiifhac @ forg ffefa fod = ara

UTSIHH ;
lx el Ud qRlemaelt o7 W
12k &, e, afefbae vd =g eiflvre Surfef, e forv srand ok

I T SR UK BR H HfET e

M- faeafdemeral # s & urgasmH, wemel § don, fefira, fewimel &
forg st &1t el wrw

Ipk BRI, BIAgRd, AT, USdH TG WIRAIMNS ARerd fbar S
T S o B I ;

INY T & PRIGIE Td R @1 G, Werd Mo, wiedl dm ATeves
@ Bl Bl AAA BRI Y INEATRA BT FATeAT ;
i & BHEl & I Bl A TAT IADT MR FJATAT ;
I=>4 freafqenea gRT srRIed HeTidenerdl Td |ersll b1 Yee |
I¢h dal, fovafoarerl WRemel, srmgE-qrs, fal¥re  yanTemenen ud
[afAfaal @ wRIYAT ;
V4 el o et @1, ot favafaenert @ Sefdrs Shad & guR @ fog
e AR a1 S, goid, 769 Ud §cd ;
B faeafdermera, <vemell vd =1 woiRRN, fagd femil srrar i afd
AT AHET U4 AT @ 9T ;
M FHHaRAl & Rremdl & Fuer & forw 73 wnfid &= ;
i<ty HaER B Bife, ras forv s afdfrm, aRfam ar et & =
Wﬁﬁww
bk T o=y fawy, o g9 A a1 uRfE gRT W, @ QT sreTey
gRT U=l fd T3 B srerar fhd o |
v fAFH Gaufd §RI, WROR & Yd AFART A, IR SIRAT 3R IH UHR
AT T ARy R o w99 Afa W, S aRfAmH a1 srareer gwr fafRq
fhar S, WRAR gRT [enfed, PRI B S Faam srear SEH SirsT ST a6 |

31- okf'kd ifronu A&

an

faeafaenera @1 aiffs uftaes adeEReft oRvg & el @ e daR fear
SRR R o= fawg vd favafdeney gN1 s9@ Sl @ gfd & foly Sor W
PHeq afaferd 8 g uRfem g1 wenfafed fafsr &1 a1 S9a 919 W &Y
AT fHd SR 8k M yde 99 3R/ RidwaR |18 # ifFard wu 9 89
qrelT U affp 9ok H faaR &l |

Ae ool fewol), afe @1 81, & ey arffes ufded gareafa & Fafid ol |
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13 s R @ SwERT (1) @ SrfiF e R Ry v arffe ufided @ te ufa
WHR B A Fd Bt S, venere oy, fQue A @ I aedl & aHe S
IGARAfY |
32- fuflk A &
1y favafderea @ ve am [ grft R frafalRea s e S —
Idt  wre, age™, &9 vE fire, af @i B ;
W s/ AR EReT, B ARGR, favafdenery sreT T, SiRad
IR ddh-ia e gRug serar w8 &1 UieR, &l i mifer
3rerar chwzﬁwmcqmﬁdalwWﬁﬂﬁﬁ?ﬂ?mﬁmwaﬁé
3feTeT™ AT
Ixh W@Wﬂﬁfﬂl
2% foeafemera o1 W e A BFft 5t uRffem g fafea @ oy
I3 fawafaemea @ A R W o= &1 udem S AfT A fhar SRem i 9k gRr
faga @ 9 |
Iy PR, UAS U, 3eFTT Td WM & I=IA Ud Hagd B (ol MR HERIdl SUee
BRI qDT |
33- yi[k 0 yi[kk ijh{kk A&
1% fReafderea &1 aiffe oEr vd ARy o3 srRieiRel uRug & feee & orfe R
fhaT SIRATT 3R UA® a¥ HH—H—dHH U IR ATAT HH—A—HH UG8 HIg P IcRlcl
R, YR & {6 Td A8TaToRIeTd 1qdl o= U Jfdd grT, o g9 e
aifrepd faram ST, oiam TRiel SR SIRAT |
2%  arfffe orEr @ ve Ui siderr gfdded & w|re, HRIGIR' gRyg @) sraurRensi &
|1, AT BIg B, APHR S AT H G AR HATRURT BT FAGT BT SIRAT |
I3t arffep oRam R el gRT @1 T IS TRV THT B BRI H AR SRR
TAT T BT AR AR BIZ 8N, HrIGIRON IR¥g gRT faary fHy oM & 1%,
WHR & AH H HATSUfd DI FAGT DI TR |
4y a1 oRam @1 Qe Ui 3ideror Ufass & A1, Sl GaTeufid $f qafdd & T g,
WHR B W FAT @ SR {5 germeren Ny o dea @ <9 deAl & e
T STRATT |
34- fjVu vkin ifkr fd;k thuk A& faeafdemera w1 Red a1 oo wwufa a1 fhardmamdl &
e # 3 STMHRT WRBR B UG ST RFd! TRAR THI—TH7T IR 37Ul HN | |
35- depkfj;k dh Bok™kri A&faeafaecra & uaTfraTiRal @1 war &1 e aRfRMl dem fafemi
grT fafafde grfr
36- fo*ofo Jky; Behfkk vk;kx dk xBuA &
1% gHefidfa, oum W & URATT W AT AR & FIRE W, W U A1 § FH F FH
U6 IR, favafdener & d™arsT &1 FHier &= iR RpIRe == & fory g smamT
BT TS BT |
2% SMART BT ST HH A HH A9 weard fRrenfasl & R, RFH W Ud WRAR B IR
W peferafer gRT e U ST 1 37ede BN |
134 sl o Fgfada @1 e &R ot WY Bl S ganferafa eiRa & |
4l ST U ST #R $ 918 Sl 98 I WHel, WRAGR B UP U B A1 gHanefa
P 3 RIBIRS <77 |
I54  Genfufy RIETRY =R WRER & WA W Wi RAE X BT O a8 S1b e |
37- vihy dk vi/kdkj A& faeafdere, Herfderaa a1 gaa faRNIieR g SRer a1 813 @,
59 rfafr # sidfdse frdl o & 8 gy o1 fAwafdene & &l ueiter) o witeR & fafrees &
foeg Hatufd & w9, 99 999 & AR, Sl IR gR1 fAafd far oy, orfie &= &l ffeeR
B 3R 99 W ganify o fafeag @ fawg onfiar @1 T 81, S Wy, SUTdRT &) [T 3frar
IeIe qb |
38- Hkfo"; rFkk 1i"ku fuf/k A& fazafdenera srom wwaRal & o @ forw U= wfasy fAfer =
Yo fAf &1 e Sterar WY 1 v &1 urguE R gw, genfafgw Afa 9 wenfaka wdf @
I RE §U BT |
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39- fo"ofo]ky; ikfkdkjk ,o fudk;k di xBu d lic/k e fookn A& af var &8 geA
S 8 & @8 afda fawafdereas & 6l uer @ feom @1 9w 9we wu | faffya o
fRgad & a1 781 JferaT WS B BT AR © I 78l Al 98 vy genfofa &1 AR ax fear SR
e fafeay S9 W sifcm gnmm |

40- vikdfLed fjDr;k dk Hjk tkuk A& faeafdermeri & fdt witeR a1 o= ™ & uaa
FeR & RIar, et @ 9 oeae RiGqdl, gumerer iy, 9 Afdd a1 ey gRT ¥_1 SR o
aeRdl Bl Fgad, aifad a1 degad _ar 8 SR foraaT e R 81 1 81 3R s Ridd w®
Fgad, faffed a1 degad Pz A 9 3@ & S[ERie & foy, 59 e & M R 98 95
BT, S WPhR A7 g &1 de g |

41- fo'ofo|ky; ukf/kdkjk ;k fudk;k dh dk;okgh dk fjfDr;k o dkj.k vfof/kekU; ugh
gkuk A& faeafderera @ fohell U@ R a1 3T FeTa & @13 BRAR AT HIdTE 39D e & d1d
A= fot Rfda a1 Rfdaar o1 fer=ar & sror sfafemer =&t 8rfY |

42- InHkoiod dh x;h dkjoko dk Bjfk.k A& fawafdermera & fo&d uarfer a1 oy
AR H AHEYAS fHd T AT FHayds B S & e 9 {5y U g +ff & forg @18 arg
fafere wriard \Rerd w8 & SRR |

43- fo*ofo]ky; viky[k d lcr d <x A& wrdr ey sfafaE, 1872 a1 aa9d ugd
i fAfy & oidfde foet a9 @ e gu N, fvafdere & wffeR @1 o1 e @ @18 /T,
rded, Hifewd, ey, BRI IT Hhed Aal fAvafdamer™d & deol H Pl I TXATOST Iperdm
faeafderne gRT & wU ¥ ofqRiad el IoRex # a3 ufafie @1 ufd IRRgR g1 afe sfvusfoe
B A 98 iIQ, 3fTded, ey, 3Mey, Hridrel T Hhed AT Syl Yorex ¥ fagme ufafe &1 a8
gfr o gRAT el & wU H U @ ORFf iR fwEl ok S deaErR, o S9ar qe, A
SYRAT fhar ST 98t A1ed & w9 H U8 {6y T 8, dr 9 & wU § T80T fhy S |

44- dfBukb;k dk nj dju dh “kiDr A& s Iffm & wraumEl B T B H Ak DI
BISATS IO B A AR AST9d § FHIRIG A< gRT VAT W HR A1 S 39 Mffem &
U= @& AT 7 8 AT 39 BfSAE BT X B 2 AALIS A7 FHAH Yol &

W] 9 URT & 3 PIs A1 IMew 9 AT & ™ | A9 qul &l
IR & 91 el foham SR |
WRg AR b 39 gRT & A fhuT T TS AQw, R WM B 9|
e, faved & UAd AeT & FHeT T ST |

45- Qe .kdkyhu mic/k A & 39 A em @r aRfm & orfiF sidfde fsll 9@ & 8

8U 4l

11k werm gerufd, oM RRER Ud o O usioeNl WReR g g & SR
IR TS 9T USSR IR i & BBl db ITUAT UG RO B |
2% ger WMe Ud v srRIEIRT uRwg siffredd wRE Wi g e AW
WoHR g [Afde g iR IR 991 & SR & oy AT ug arRa & |
R SWad Ual vd wieRi # afe @g Rfe e § dF 98 WWaR
gr1, ey, Fgfad sferar Amfced gRT R SR &R S99 UeR Fgad a1
Ti-ffde @fdd 9 uRIIeRNT a7 96 @ w9 H UQURY &, fd ©IE W
g8 frgaa a1 am-ffd< gom 8, us gRv &rar afe a8 Rfea 781 e
13k s sfefm ar fafeml § fod a9 & 8 gu 1, 5 o=y favafderea 9 dag
fooelt FeIfaaTerd a1 R &1 ®l B, o fJvdfdeme™d ¥ ddgal & dRig
EH UgS ST B @1 AT AT I fawafdenerai o fodt f wiem & forg ur o,
B UIGTHA B AR H 30 T BT B AFANT & Sl iR feafdeney s=a
feafdena™ & ureasd & ITAR W BEl & fdw, R, ufer &R wer &
forg V=Y orafy ik AT &1 Sudy el o fafga @ o |
46- ifjfu;e] fofu;ekoyh rrkk v/;kn"kk dk jkti= e 1dk"ku rrkk fo/lkueMy di lefk
J [k thuk A&
A B 51 e G T 51 B 2 ) e T I 2 2 R 1 e | B 2 R R s e e
URTrRId fohar S |
2% su M & refe e T e uRkfem, fafemEe a1 s, R S
® d15, ARG Y, fqurHed & WAl & |Hel, 519 98 99 H 8l, B dias (ol
BI G & oY, S U | H AAQT & AT Al ad FA Bl AATBR 7, AR
Ife, IYF et |F AT IR WF B S1b 918 B 9 Bl FHG S gd, W
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SIRAT 3R A M1 Fe9 39 910 W Gedd 8 (b gRiRE, et ar s
TE 99T AR O douvarg genRerfa, uRfees, fafraarael ar srareer &1 g
dae IUART UTHY # BRI 3rerdr IaaT wrg 781 2rm | R ot foell 3 SwRiaRer
a1 e, aRfrH, fafemmEe @ sreaew & oW gd # fd W fedl 9 @
fIemar R gfadhd g9Td STel =1 81T |

13y aft w3 & A 9% A1 @WiaR AR G B 9%, G B AN F Uge, Aad
ST a1 fafad # S | & & fY |end B § A1 Sl |ed |end B
g T o a1 fafm 781 99rr S =gy a1 e ar A dad U deiie
w9 # g9 eI BN AT Bl YA Rl B | BT, VAT P A wUROT AT
e 99 i a1 fafwm @) dta Rafd & dgd ugal fg o f=h «ff O
BT AT W Ui 99T STel a9 81 |

IHE IHEpK/AH]
1jdkj d 1fpoA

9 ST 2021

o TdloSilo—01—17 /202184288@Qy t—fer faum Hea g1 @omqii@ o wemfed
e g fedie 6 PR 2021 w1 etgHa fogkj LokLF; foKku fo'ofo]ky; vi/kfuje] 2021
Ifcgkj vilkfuse 19] 2021k =1 fr=fafed sist saR fR T=O@ & WiYsR ¥ 9% §W
T fRar S €, 9 andE dfaum % oek-348 % W (3) & oA Sad sifufem W
TSt o H WiferRd WIS WHEM WM |

fcgkj&JkT; iky di vkn’k 1]
ihE IhEpk/kjh]
1jdkj di 1fpoA

[Bihar Act 19, 2021]
THE BIHAR UNIVERSITY OF HEALTH SCIENCES ACT, 2021
AN
ACT

To establish and incorporate a University in the name of The Bihar University of
Health Sciences to conduct and facilitate affiliation of institutions set up by the
Government and/or Trust or Society in the conventional as well as new frontiers of
professional education in Health Sciences for the purposes of

Affiliating, teaching and ensuring proper and systematic instruction, training and
research in Modern System of Medicine, AYUSH systems of Medicine, Nursing Education,
Pharmacy Education, Dental Education, Education on Laboratory Technology,
Physiotherapy & Occupational Therapy, Speech Therapy and Education on other
Paramedical Courses and inter disciplinary areas such as Health Economics, Health
administration etc.

And, WHEREAS, it is considered desirable to establish a specialized autonomous
Institution with the objects of promoting academic freedom and scholarship for the teachers
as well as for the students and to foster and develop an intellectual climate conducive to the
pursuit of scholarship and excellence, either independently or jointly with other centers of
higher learning;

Be it enacted by the State legislature of Bihar in the Seventy-Second year of the
Republic of India, as follows:-

1. Short title, extent and commencement.—

(1) This Act may be called the Bihar University of Health Sciences Act, 2021.
(2) It shall extend to whole of the State of Bihar.

(3) It shall come into force on such date as the Government may, by
notification in the official gazette, specify.
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2. Definitions-In this Act, unless the context otherwise requires

@
(ii)

(iii)

(iv)

v)

(vi)
(vii)
(viii)

(ix)
(x)

(xi)

(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)
(xviii)

(xix)

(xx)

‘Academic Council' means the Academic Council of the University;

'Affiliated Institution' means an institution affiliated by the
University

‘Academic Staff’ means such categories of staff as are designated
by the Statutes to be the academic staff of the University;
‘Affiliation’ means affiliation granted by the University in
accordance with the Statutes and Regulations made for the
purpose;

'"Autonomous College or Institutes’ means such College or Institute
which has been declared autonomous by the University under the
provisions prescribed in the relevant statutes;

‘Chancellor' means the Chancellor of the University;

‘Chief Minister’ means the Chief Minister of the State of Bihar;
‘College’ means a college teaching courses leading to a Bachelor or
Higher degree in Modern System of Medicine, AYUSH systems of
Medicine, Nursing Education, Pharmacy Education, Dental
Education, Education on Laboratory Technology, Physiotherapy &
Occupational Therapy, Speech Therapy and Education on other
Paramedical Courses and inter disciplinary areas such as Health
Economics, Health administration etc.

‘Chancellor' and 'Vice-Chancellor' means, respectively, the
Chancellor and the Vice- Chancellor of the University;

‘College’ means an institution maintained or controlled by the
University or maintained by the State Government;

'‘Courses’ means courses leading to a Bachelor or Higher degree in
relevant streams of Health Sciences and such other courses as
notified by the Government in future;

‘Court’ means the Court of the University;

‘Dental Council of India' means Dental Council constituted under
section- 3 of the Dentists Act — 1948 (Act 16 of 1948) and its
amendment Act 1993;

‘Employee’ means any person appointed by the University, College
or Institution as the case may be;

‘Executive Council’ means the Executive Council of the University;
‘Finance committee’ means the finance committee of the University;
‘Government' means the Government of Bihar;

'Health Sciences' means the Modern system of Medicine, Nursing
Education, Pharmacy Education, Dental Education, Laboratory
Technology, Physiotherapy and Occupational therapy, Speech
therapy and Education on other paramedical courses in all their
branches concerning preventive, promotive, curative and
rehabilitative services;

‘Institution’ means an academic institution or a college admitted
to the privileges of the University;

‘Medical Council of India' means Medical Council of India
constituted by Indian Medical council Act-1956 (Act 102 of 1956)
and its amendment Act 1993;
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(xxi)
(xxii)

(xxiii)
(Xx1V)
(xxv)

(xxv1)
(xxvii)

(xxviii)

(xxix)

(xxx)
(xxxi)
(xxxii)

(xxxiii)

(XXX1V)
(XXXV)

(xxxVi)
(xxxVii)

(xxxviii)

(XXX1X)

'Misconduct' means a misconduct prescribed by the Statutes;
'Modern System of Medicine' means all branches of modern
medicine dealing with pre-clinical, clinical, para-medical and para-
dental disciplines at diploma and degree level or above and such
other disciplines as may be prescribed ;

'National Medical Commission' means National Medical
Commission constituted by National Medical Commission Act-
2019 (Act 30 of 2019);

'Notification' means a notification published in the official Gazette;
‘Pharmacy Council of India’ means the Central Council
constituted under Section-3 of the Pharmacy Act-1948;
""Planning Board'' means the “Planning Board” of the University;
‘Principal’ means the head of a college and includes, where there
is no principal, the person who is for the time being duly
appointed to act as the Principal, and, in the absence of the
Principal or the acting Principal, as the case may be, a Vice-
Principal duly appointed as such;

‘Professional Education’ means education connected with a job
that needs special training or skill, and includes Medical, Dental,
Pharmacy, Physiotherapy, Occupational Therapy, Law Teaching,
etc.;

‘Recognized Teachers’ means such persons as are approved by the
University for the purpose of imparting instruction in a college or
an institution admitted to the privileges of the University;

‘School’ means a school of studies of the University;

‘School of Studies’ means the School of Studies of the University;
“Screening committee” means the committee as constituted under
section 10(3) of this act ;

‘Self-Financing Institution' means those institutions which are
set-up by a Trust or a Society or a Company and are Self Financing
imparting education in the field of different streams of Health
Sciences;

‘Senate’ means the Senate of the University ;

‘Statutes’ and 'Regulations' mean respectively the Statutes and
Regulations of the University for the time being in force.

‘Technical staff’ means employees working in the technical cadre
of the University;

‘University’ means the Bihar University of Health Sciences as
incorporated under this Act;

‘University Grants Commission’ means the Commission
established under Section- 4 of the University Grants Commission
Act, 1956 (Central Act 3 of 1956) ;

‘University teachers' means Professors, Readers/ Associate
Professors, Lecturers/Assistant Professors and such other persons
as may be appointed for imparting instruction or conducting
research in the University, or in any college or institution
maintained by the University and are designated as teachers by the
Statutes.
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(x1)

(xIi)

University Review Commission means the commission defined
under section- 35 of this act;

The words and expressions used here in and not defined in the Act
shall have the same meaning respectively assigned to them in the
Act.

3. Incorporation-

(1)

()

(3)

With effect from such date as the Government may, by notification in
the official Gazette, specify, there shall be established a University by
the name of Bihar University of Health Sciences’ comprising the
Chancellor and the Vice-Chancellor, the first members of the Senate, the
Executive Council and the Academic Council of the University and
all such persons as may hereafter be appointed to such office or as
members so long as they continue to hold such office or membership.

The University shall be a body corporate with the name aforesaid
having perpetual succession and a common seal with power, subject to
the provisions of this Act, to acquire, hold and dispose of property
and to contract, and may by the said name sue or besued.

The headquarters of the University shall be at such place as the
Government may, by notification in the official Gazette specify.

4. Jurisdiction.—

(1)

(2)

(3)

(4)

(5)

The jurisdiction of the University shall extend to the whole of the State of
Bihar.

All colleges and institutions established by the Government and
affiliated to the existing Universities of the State or to be established in
future imparting Professional Education in different streams of Health
Sciences shall be eligible for affiliation with the University from such
date as the Government may, by notification in the official Gazette
appoint, and in the manner prescribed by the Statutes or Ordinances or
Regulations made in this regard.

Notwithstanding anything contained in any other State laws for the
time being in force, the Colleges or Institutions as may be specified by
the State Government, by notification in the Official Gazette, imparting
Professional education in different streams of Health Sciences and
affiliated by any other University established by law of the State
Legislature shall cease to be affiliated from the University to which
such Colleges or Institutions have been affiliated and such Colleges
or Institutions shall be deemed to be affiliated to the University from
such date as specified in the said notification.

Provided that this provison shall not be applicable to
Deemed Universities.
The University may impose such terms and conditions upon the colleges
or institutions as it may consider necessary, conducive or incidental to
the attainment of all or any of the objects of the University and then
grant affiliation.
Existing college or institution set up by a Trust or a Society as a self-
financing institution imparting Professional Education in different
streams of Health Sciences may get affiliated with the University
subject to fulfillment of conditions laid down under Statutes and
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Regulations made in this regard.

(6) Any privilege, enjoyed from any other University before the appointed
day by any Medical College or institution of Health Sciences situated in
this State, shall be deemed to be withdrawn with effect from such date
as may be notified by the Government.

5. Objectives of the University.—The objectives of the University shall be to enrich
the knowledge of different streams of Health Sciences and to develop an environment
conducive for research in the concerned fields and their practical applications.

The prime objective of the University shall be to create centers and Institutes of
excellence in different streams of Health Sciences. Other objectives of the University shall
be as follows, namely:

(1) To develop professional education in different streams of Health
Sciences in response to the changing demands of the modern world and
society;

(2) To facilitate and encourage teaching, research and extension in the
matters connected with professional education in different streams of
Health Sciences;

(3) To facilitate and ensure qualitative improvement in the teaching and
learning processes and methodologies;

(4) To facilitate and ensure quality research in the contemporary and
frontier areas of knowledge in the field;

(5) To facilitate the needs for and organize the process thereof for lifelong
learning;

(6) To disseminate knowledge and research findings emerging from the
University, its institutions or otherwise across the world;

(7) To establish uniformity in standards of education in all faculties of
Health Sciences including Modern System of Medicine, Ayush,
Dentistry, Nursing, Pharmacy, Various Paramedical disciplines such as
Medical Laboratory Technology, Physiotherapy & Occupational
therapy, Speech therapy, other Para Medical Courses and
interdisciplinary fields like Health Economics, Health Administration,
Public Health Management etc. with a view to augmenting and
enhancing the quality of such education and consistently aiming at
modernizing, improving and achieving the highest standards of
academic excellence at all levels on mutual understanding of all the
systems of Health Sciences;

(8) To develop centres of excellence for imparting State-of the-art
education, training and research in the fields of Health Sciences
specially those which are not adequately included in the syllabi and
curricula of undergraduate and post-graduate medical courses. These
shall include population sciences, health systems research, health
services research, operational research, health systems and health
services management, health structure reforms, human resource
development, educational technology, bioinformatics and telematics,
medical transcription, epidemiological research technology, continuing
education in Health Sciences, and any other branch of Science as may
be deemed expedient to be included.
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(9) To facilitate creation and promote knowledge centres in various areas of
specialization and disseminate need based relevant information
electronically to the client;

(10) To serve as an agency of quality improvement for teachers in their
respective and interdisciplinary fields.

(11) To make such provisions as would enable affiliated colleges to
undertake specialization of studies.
6. Powers and Functions of the University.—The University shall have the
following powers and functions, namely:-

(1) To make provision for providing, upgrading and promoting professional
and technical education, training and research for advancement and
dissemination of knowledge;

(2) To create and appoint teaching, technical, administrative, managerial,
advisory, ministerial and other support services posts of the University;

(3) To hold examinations and grant, subject to such conditions as the
University may determine, diplomas or certificates and confer degrees or
other academic distinctions on the basis of examinations, evaluations
or any other method of testing and to withdraw any such diplomas,
certificates, degrees or other academic distinctions for good and
sufficient cause;

(4) To confer honorary degrees or other distinctions in the manner
prescribed by the Statutes;

(5) To institute prizes, medals, research studentships, exhibitions and
fellowships;

(6) To institute Chairs, Principalships, Professorships, Readerships and
Lectureships and other teaching and academic positions, required by
the University and to appoint persons to such Chairs, Principalships,
Readerships and Lectureships and other teaching and academic
positions;

(7) To recognize persons as Professors, Readers/Associate Professor, or
Lecturers/Assistant Professors and others as teachers of the University;

(8) To appoint, on contract or otherwise, visiting Professors, Emeritus
Professors, Consultants, Scholars and such other persons who may
contribute to the advancement of the objects of the University;

(9) To provide for printing, reproduction and publication of research and
other works and to organize exhibitions, workshops, seminars,
conferences etc;

(10) To lay down conditions of services of all categories of staff, including
their code of conduct;

(11) To admit to its privileges, colleges or institutions situated within the
territorial jurisdiction of the University as its affiliate, and to withdraw
all or any of those privileges including the complete affiliation in
accordance with such conditions as may be prescribed by the Statutes
or Ordinances or Regulations;

(12) To cooperate or collaborate or associate with any other University or
authority or institutions of higher learning in India or abroad or research
bodies in such manner as may be prescribed and for such purpose as
the University may determine;
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(13) To regulate examination fees and other associated charges to be levied
on the students of self-financing colleges and institutions affiliated to the
University;

(14) To determine standards of admissions, examination, evaluation or any
other method of testing unless determined by the respective Apex
Professional regulatory body for the institutions admitted to the
privileges of the University;

(15) To make arrangements for promoting the health and general welfare
of the teachers, staff and students and guide the affiliate colleges and
institutions admitted to the privileges of the University for the same;

(16) To institute and award fellowships, scholarships, studentships, medals and
prizes;

(17) To formulate code of conduct for management of affiliated colleges or
institutions;

(18) To regulate and enforce discipline among students and employees, and to
take such disciplinary measures in this regard as may be deemed
necessary by the University;

(19) To receive benefactions, donations and gifts and to acquire, hold,
manage and dispose off any property, movable or immovable,
including trust and endowment properties, for the purpose of the
University;

Provided that no immovable property shall be disposed off except
with the prior approval of the State Government;

(20) To lend and borrow, with the approval of the Executive Council, and in
the matters related to borrowing money for the purpose of the University
on the security of the property of the University prior approval of the
State Government shall be obtained;

(21) To fix, demand and receive or recover fees and such other charges as may
be prescribed;

(22) To assess the needs in terms of disciplines or subjects of studies,
fields of specialization, levels of education, skills and training of
technical manpower in the State, both on short term and long term basis,
and to initiate necessary programmes to meet these needs;

(23) To evolve a mechanism for securing accountability of the teachers
and other employees working for the University, and for the affiliated
colleges or institutions;

(24) To do all such other acts and things as may be necessary, incidental
or conducive to the attainment of all or any of the objects of the
University;

(25) To initiate measures to enlist the co-operation of industries and
Government to provide complementary facilities;

(26) To facilitate continuous experimentation in imparting knowledgee,
training and preparation of textbooks and instructional materials;

(27) To arrange for progressive introduction of continuous evaluation and
reorientation of the subjects in educational measures;

(28) To further entrepreneurial ability among its teachers and students;

(29) To educate the public with regard to the requirement of, opportunities in
the profession of Health Science and its responsibilities and services to
the society.
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(30) To delegate all or any of its powers (except the power to make statutes
and regulations) to any other officer or authority of the University and to
do such other acts and things as the University may consider necessary,
conducive orincidental to the attainment or enlargement of all or any of the
objects of the University;

7. University open to all persons irrespective of gender, class or creed.—The
University shall be open to all persons irrespective of sex, caste, creed, race or class and it
shall not be lawful for the University to adopt or impose on any person, any test whatsoever
of religious belief or profession in order to entitle him to be appointed to hold any
office therein or be admitted as a student in the University or to graduate there at or to
enjoy or exercise any privilege thereof;

Provided that nothing in this section shall be deemed to prevent the University from
making special provisions for the employment or admission of women, persons with
physical disabilities or persons belonging to socially and educationally backward classes of
the society or for the Scheduled Castes or the Scheduled Tribes.

8. Reservation in admissions.—Without affecting the provisions of vertical
reservations, as applicable from time to time for admission in the educational Institutions
in the State of Bihar, one third of total seats of all the courses and categories in each
Institution and College affiliated with the University shall be horizontally reserved for
admission of women candidates. In case of Post-Graduate courses it shall be applied at the
State level specialty wise.

Provided that this benefit shall be available only to the women domiciled in the
State of Bihar. In the absence of eligible women candidate, the vacant seats in the same
academic session shall be filled up by the male candidates from the relevant category
(reserved/ unreserved). For the implementation of these provisions, the Government may
issue orders as required from time to time.

9. The Chancellor.—

(1) The Chief Minister of Bihar, by virtue of his office, shall be the
Chancellor of the University.

(2)  The Chancellor, when present, shall preside over the convocations of the
University and the meetings of the Senate.

(3) The Chancellor shall have the right to cause an inspection , to be made
by such person or persons as he may direct, of the University, a college
or an institution affiliated by the University, their buildings, laboratories
and equipment, and also of the examination, teaching and other work
conducted or done by the University, college or institution, as the
case may be, and to cause an inquiry or to be made in the like manner in
respect of any matter connected with the administration or finances of
the University, college or institution, as the case maybe;

(4) The Chancellor shall, in every case, give notice to the University or to
the Governing Body of the colleges or institutions of his intention to
cause an inspection or inquiry to be made and the University or the
Governing Body, as the case may be, shall, on receipt of such notice,
have the right to make such representation to the Chancellor, as it may
consider necessary, within such period as specified in the notice.

(5)  After considering the representation, if any, made by the University or
the Governing Body, the Chancellor may cause to be made such
inspection or inquiry as is referred to in sub- section (2).
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(6)

(7)

(8)

(9)

(10)

(11)

(12)

(13)

Where an inspection or inquiry has been caused to be made by the
Chancellor, the University or the Governing Body shall be entitled to
appoint a representative who shall have the right to be present and be
heard at such inspection or inquiry.

The Chancellor may address the Vice-Chancellor with reference to the
result of such inspection or inquiry as is referred to in sub-section (3)
and the Vice-Chancellor shall communicate to the Executive Council
the views of the Chancellor with such advice as the Chancellor may be
pleased to offer upon the action to be taken thereon.

The Chancellor may, if the inspection or inquiry is made in respect of
any college or institution admitted to the privileges of the University,
address the Governing Body concerned through the Vice-Chancellor
with reference to the result of such inspection or inquiry, his views
thereon and such advice as he may be pleased to offer upon the action
to be taken there on.

The Executive Council shall communicate through the Vice-Chancellor
to the Chancellor such action, if any, as it proposes to take or has been
taken by it upon the result of such inspection or inquiry.

Where, the Executive Council does not, within a reasonable time, take
action to the satisfaction of the Chancellor, the Chancellor may,
after considering any explanation furnished or representation made by
the Executive Council, issue such directions as he may think fit and the
Executive Council shall comply with such directions.

Without prejudice to the foregoing provisions of this section, the
Chancellor may, by order in writing, annul any proceeding of the
University which is not in conformity with this Act, the Statutes or the
Ordinances;

Provided that before making any such order, the Chancellor
shall call upon the Registrar to show cause why such an order should
not be made, and if any cause is shown within a reasonable time, he
shall consider the same.

In case of differences among the authorities or officers of the University
on any matter which cannot be otherwise resolved the decision of the
Chancellor shall be final.

The Chancellor shall have such other powers as may be prescribed by the
Statutes.

10. Officers of the University-The following shall be officers of the University:

(1)
(2)
(3)
(4)

(5)
(6)
(7)

The Vice-Chancellor;

The Deans of Faculties;

The Registrar;

The Finance Officer and such officers as may be prescribe by the
Regulation

The Examination Controller;

The Librarian;

Such other officers as may be declared by the Statutes to be officers of the
University.
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11. Vice-Chancellor.—

ey

2

3)

)
®)

(6)

)

The Vice-Chancellor shall be an academician and scholar of repute
having experience in the field of Health Sciences education or an
eminent Health Practitioner or an administrator with an academic
background of Medical Science having adequate experience in human
resource development.

The Vice Chancellor shall be appointed by the Chancellor in consultation
with the Minister, Department of Health, Government of Bihar from out
of a panel of not less than three persons recommended (the names being
arranged in the alphabetical order) by a Screening Committee constituted
under sub-section (3);

Provided that if the Chancellor does not approve of any of the

persons so recommended, he may call for fresh recommendations;
The Screening Committee referred to in sub-section (2) shall consist of
three members of
- one shall be nominated by the Executive Council,
- one by the Chancellor and
- one by the Government, and the member nominated by the
Government shall be Convener of the committee;

Provided that none of the members of the Committee shall be an
employee of the University;

Provided further that the panel shall be prepared from out
of candidates who submit their curriculum vitae or are sponsored by
some reputed persons or institutions in the field of Health Sciences.
The first Vice Chancellor shall be appointed by the Government.

The Vice Chancellor shall hold office for a term of three years from the
date on which he enters upon his office and he shall be eligible for re-
appointment for further terms;

Provided that the Chancellor may require the Vice-Chancellor
after his term has expired, to continue in office for such period, not
exceeding a total period of one year as may be specified by him;

Provided also that the maximum age limit for continuance upon
the office of the Vice Chancellor shall be seventy-five years.

The emoluments and other conditions of service of the Vice Chancellor
shall be as prescribed by the Statutes;

In the event of the Office of the Vice Chancellor becoming vacant due to
death, resignation or otherwise or if he is unable to perform his duties due
to ill health or any other cause, the Chancellor shall have the authority to
designate any eminent person with requisite eligibility to perform the
functions of the Vice Chancellor until the new Vice Chancellor assumes
his office or until the existing Vice Chancellor is in the capacity to attend
to the duties of his office, as the case may be.

12. Powers, duties and functions of the Vice-Chancellor.—

)

The Vice-Chancellor shall be the principal executive and academic
officer of the University and shall exercise general supervision and
control over the affairs of the University and give effect to the decisions
of the authorities of the University.
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2)

3)

“4)
&)

(6)

The Vice-Chancellor mays, if he is of the opinion that immediate action
1S necessary on any matter, exercise any power conferred on any
authority of the University by or under this Act and shall report to such
authority at its next meeting of the action taken by him on such matter;

Provided that such exercise of power shall be made only in
emergent situations and in no case with respect to creation and up
gradation of posts and appointments thereto;

Provided further that if the authority concerned is of the opinion
that such action ought not to have been taken, it may refer the matter to
the Chancellor whose decision thereon shall be final;

Provided also that if any person in the service of the University
who is aggrieved by the actions taken by the Vice-Chancellor under
this sub-section shall have the right to appeal against such action to the
Chancellor within three months from the date on which decision on such
action is communicated to him and there upon the Chancellor may
confirm, modify or reverse the action taken by the Vice-Chancellor.

The Vice-Chancellor, if he is of the opinion that any decision of any
authority of the University is beyond the powers of the authority
conferred by the provisions of this Act, the Statutes, the Regulations or
that, any decision taken is not in the interest of the University, may ask
the authority concerned to review its decision within sixty days of such
decision and if the authority refuses to review the decision either in
whole or in part or no decision is taken by it within the said period of
sixty days, the matter shall be referred to the Chancellor whose decision
thereon shall be final.

The Vice-Chancellor shall exercise such other powers and perform such
other duties as may be prescribed by the Statutes or the Regulations.

The Vice-Chancellor shall be the chairman of the Executive Council,
Finance Committee, Academic Council and the Planning Board of the
University.

The Vice Chancellor shall, in the absence of the Chancellor, preside at
any convocation of the University and meetings of the Senate.

13. Removal of the Vice-Chancellor.—
(1) If at any time and after such enquiry as may be considered necessary, it

appears, to the Chancellor that the Vice-Chancellor-
i. Has failed to discharge any duty imposed upon him, by, or under

this Act, the Statutes and Regulations, or

ii. Has acted in a manner prejudicial to the interests of the
University, or

1. Has been incapable of managing the affairs of the University, the
Chancellor may, notwithstanding the fact that the term of office
of the Vice-Chancellor has not expired, require the Vice-
Chancellor, by an order in writing stating the reasons thereof,
and after consulting the State Government, to resign his post
from the date as may be specified in the order.

(2) No orders under sub-section (1) shall be passed unless a notice stating

the specific grounds on which such action is proposed has been
served and a reasonable opportunity to show cause against the proposed
order has been given to the Vice-Chancellor.
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(3) On and from the date specified in sub-section (1), it shall be deemed that
the Vice-Chancellor has resigned his post and office of the Vice-
Chancellor shall be deemed vacant.
14. The Dean.—Every Dean shall be appointed in such manner, and shall exercise
such powers and perform such duties as may be prescribed by the Statutes.
15. The Registrar.—

1- The Registrar shall be appointed in such manner, on such terms and other
conditions of service as may be prescribed by the Statutes. However, the
first Registrar of the University shall be appointed by the Government
and shall hold office for a term of three years or till the appointment of
the Registrar as prescribed by the statutes, whichever is earlier;

2- The Registrar shall have the power to enter into agreements, sign
documents and authenticate records on behalf of the University and shall
exercise such powers and perform such duties as may be prescribed by
the Statutes.

16. The Finance Officer—The Finance Officer shall be appointed in such manner
and on such terms and conditions of service as may be prescribed by the Statutes, and shall
exercise such powers and perform such duties, as may be prescribed by the Statutes.
However, the first Finance Officer of the University shall be appointed by the Government
and shall hold office for a term of three years or till the appointment of the Finance Officer
as prescribed by the statutes, whichever is earlier;

17. The Examination Controller.—The Examination Controller shall be appointed
in such manner and on such terms and conditions of service, and shall exercise such powers
and perform such duties, as may be prescribed by the statutes. However, the first
Examination Controller shall be appointed by the Government and shall hold office for a
term of three years or till the appointment of the Examination Controller, as prescribed by
the statutes, whichever is earlier.

18. Other Officers.—The manner of appointment and powers and duties of
other officers of the University shall be prescribed by the Statutes.

19. Authorities of the University.—The following shall be the authorities of the

University:

(i) The Senate;

(ii)  The Executive Council;

(iii)  The Academic Council;

(iv)  The Board of Studies;

(v)  The Board of Planning;

(vi)  The Board of Affiliation;

(vii)  The Finance Committee; and

(viii) Such other authorities as may be declared by the Statutes to be the
authorities of the University.
20. The Senate-The Senate shall consist of the following members, namely —
@) The Chancellor;

(i1))  Minister, — Department of Health, Government of Bihar ;
(iii))  Minister — Department of Education, Government of Bihar ;
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2)
3)

“)

(iv)
(v)

(vi)
(vii)

(viii)

(ix)

(x)
(x1)
(xi1)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)
(xviil)

(xix)

(xx)

(xx1)

Minister — Department of Finance, Government of Bihar ;

MLA & MLC as nominated by the Government or rotation basis
for one year. Two members of Bihar Vidhan sabha and one
member of Bihar Vidhan Parishad ;

Chief Secretary, Govt of Bihar ;

The Vice-Chancellor;

The Additional Chief Secretary/ Principal Secretary/ Secretary,
Department of Health Government of Bihar;

The Additional Chief Secretary/Principal Secretary/Secretary to
Department of Education, Government of Bihar or an officer not
below the rank of Joint Secretary in charge of Higher Education
nominated by him ;

The Additional Chief Secretary/Principal Secretary, Finance
Department Government of Bihar or an officer not below the rank
of Joint Secretary nominated by him ;

The Secretary/Special  Secretary/Additional  Secretary/Joint
Secretary to Government, Health Department, in charge of
Medical Education;

The Director in Chief (Medical Education;), Government of Bihar
The Director in Chief, (Nursing & Paramedical), Government of
Bihar;

The Registrar;

President — Students Association.

Director, All India Institute of Medical Sciences, Patna.

Director, Indira Gandhi Institute of Medical Sciences, Patna.

Five Principals comprising of one Principal from affiliated
Government Medical Colleges, One Principal from Government
Dental Colleges, One Principal from Government Ayush
Colleges, One Principal from Government Nursing Colleges and
one Principal from Government Pharmacy College/ Government
Physiotherapy and Occupational Therapy College/ Government
Paramedical Institutes to be nominated by the Government it
rotation for a period of 3 Years.

Four Persons to be nominated by the Government from amongst
eminent persons having knowledge or interest in Health Sciences,
subject to the condition that, out of these one shall be a person
belonging to Scheduled Castes/Scheduled Tribes, and one shall be
a woman.

One representative each from all Apex Professional Regulatory
Bodies.

One person elected from amongst the Academic, administrative
and Managerial employees to the University.

The Registrar shall be the ex-officio Secretary of the Senate.

Where a person has become a member of the Senate by reason of the
office or appointment he holds, his membership shall terminate when he
ceases to hold that office or appointment;

The term of office of the nominated and elected members of Senate other
than the ex officio members shall be three years;
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(5) A member of the Senate shall cease to be a member if he resigns orbecomes

of unsound mind, or becomes insolvent or is convicted of a criminal offence
involving moral turpitude. A member, other than the Vice- Chancellor,
Registrar shall also cease to be a member if he accepts a full- time
appointment in the university; or if he not being an Ex-Officio member
fails to attend three consecutive meetings of the Senate without the leave of
the Chancellor.

(6) A member of the Senate other than an ex-officio member may resign his

office by a letter addressed to the Chancellor and such resignation shall take
effect as soon as it has been accepted; and

(7)  Any vacancy in the Senate shall be filled by nomination by the respective

nominating authority for the remaining period of the term and on expiry of
the period of the vacancy; such nomination shall cease to be effective.

21. Powers, Functions and meeting of the Senate.—

22.

1- The Senate shall be the plenary authority of the University and shall
formulate and review from time to time, the broad policies and
programmes of the University and devise measures for the improvement
and development of the University and shall also have the following
powers and functions namely:-

(i) To consider and pass the annual report, financial statement and
the Budget estimates prepared by the Executive Council and to
adopt them with or without modification;

(i) To make Statutes concerning the administration of the affairs of
the university including prescribe the procedures to be followed
by the authorities and the officers of the University in the
discharge of their function.

2- (1) The Senate shall meet at least twice a year on dates to be fixed by
the Chancellor and one of such meetings shall be called the annual
meeting.

(2) The Chancellor may, whenever he thinks fit and shall. Upon a
requisition in writing signed by not less than fifteen members of the
Senate, convene a special meeting of the Senate.

(3) For every meeting of the Senate, fourteen days notice shall be given,
However, in emergent situation the meeting of the Senate may be
called by the Chancellor at short notice;

(4) One third of the members existing on the rolls of the Senate shall
form the quorum.

(5) Each member shall have one vote and if there be equality of votes on
any question to be determined by the Senate, the person presiding
over the meeting shall, in addition, have a casting vote;

(6) To exercise such other powers and perform such other duties as may
be conferred or assigned by this Act or the Rules.

The Executive Council.—

a.  The Executive Council shall be the principal executive body of the

University.

b.  The Executive Council shall consist of the following person; namely
@) The Vice-Chancellor of the University
(i1) Additional Chief Secretary/Principal Secretary /Secretary,
Department of Health, Government of Bihar or his
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C.

d.

(iii)

(iv)

(v)
(vi)
(vii)
(viii)

representative not below the rank of Joint Secretary;
Additional Chief Secretary/ Principal Secretary/ Secretary,
Department of Education, Government of Bihar or his
representative not below the rank of Joint Secretary;
Additional Chief Secretary/Principal Secretary /Secretary,
Department of Finance, Government of Bihar or his
representative not below the rank of Joint Secretary;
Director in Chief, Medical Education, Government of Bihar.
Director in Chief, Paramedical and Nursing, Government of
Bihar;

The Registrar of the University;

Three teachers to be nominated by the Chancellor of whom,
one shall be from amongst Heads of Department, one from
Professors and one from Associate Professors by rotation for
a period of one year Government Medical/other colleges.

The Vice-Chancellor shall be the chairman of the Executive

Council.

(i)

Where a person has become a member of the Executive
Council by reason of the office or appointment he holds, his
membership shall terminate when he ceases to hold that
office or appointment;

1. The term of office of the nominated members of the
Executive council other than ex officio members
shall be three years;

2. A member of the Executive Council shall cease to
be a member, if he resigns or becomes of unsound
mind or becomes insolvent or is convicted of a
criminal offence involving moral turpitude. A
member other than the Vice- Chancellor and the
Registrar shall also cease to be a member if he
accepts afull-time appointment in the University;

3. A member of the Executive Council other than an
ex-officio member may resign his office by a letter
addressed to the Vice-Chancellor and such
resignation shall take effect as soon as it has been
accepted by him;

4. Any vacancy in the Executive Council shall be
filled by nomination by the respective nominating
authority for the remaining period of the term and on
expiry of the period of the vacancy, such
nomination shall cease to be effective.

Powers, functions and meetings of the Executive Council.—

(1) The Executive Council shall be the Chief Executive Authority of
the University and as such shall have all powers necessary to
administer the University subject to the provisions of this Act
and the Statutes made there under, and may make Regulations
for that purpose and also with respect to matters provided here
under.
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(i1) The Executive Council shall have the following powers and
functions.

(a)
(b)
(©)
(d)
()

)
(@)

(h)

@

&)

)
(m)

(i) (a)

(b)

(c)
(d)

To prepare annual meeting report.

A report on the working of the University;

A Statement of accounts; and

Budget proposal for ensuing academic year.

To manage and regulate the finances, accounts,
investments,  properties, business and all  other
administrative affairs of the University and for that
purpose, constitute committees and delegate the powers to
such committees or such officers of the University as it may
deem fit;

To transfer or accept transfers of any movable or
immovable property on behalf of the University;

to enter into, vary, carry out and cancel contracts on behalf
of the University and for that purpose to appoint such
officers as it may think fit;

To provide buildings, premises, furniture and apparatus
and other means needed for carrying on the work of the
University;

To entertain, adjudicate upon, and if it thinks fit, to redress
any grievances of the students and the employees of the
University;

To create administrative, ministerial and other necessary
posts, to determine the number and emoluments of such
posts, to specify the minimum qualifications for
appointment to such posts on such terms and conditions of
service as may be prescribed by the Statutes and
Regulations made in this behalf;

To appoint examiners and moderators, and if necessary to
remove them and to fix their fees, emoluments and
travelling and other allowances, after consulting the
Academic Council;

To select a common seal for the University; and

To exercise such other powers and to perform such other
duties as may be considered necessary; or imposed on it by
or under this Act.
The Executive Council shall meet at least once in four
months and not less than fourteen days’ notice shall be
given of such meetings;

The meeting of the Executive Council shall be called by
the Registrar under instructions of the Vice-Chancellor or
at the request of not less than five members of the
Executive Council;

One half of members of the Executive Council shall form
the quorum at any meeting;

In case of difference of opinion among the members, the
opinion of the majority shall prevail;
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(e) Each member of the Executive Council shall have one
vote and if there be equality of votes on any question to be
determined by the Executive Council, the Chairman of the
Executive Council or as the case may be, the member
presiding over that meeting shall, in addition, have a
casting vote;

(f)  Every meeting of the Executive Council shall be presided
over by the Vice- Chancellor and in his absence by a
member chosen by the members present;

(g) If urgent action by the Executive Council becomes
necessary, the Vice- Chancellor may permit the business to
be transacted by circulation of papersto the members of the
Executive Council. The decisions so taken shall not be
valid unless agreed to by a majority of members of the
Executive Council. Such decisions shall be forthwith
intimated to all the members of the Executive Council. In
case the Executive Council fails to take decision, the
matter shall be referred to the Chancellor whose decision
shall be final.

23. The Academic Council.—

The Academic Council shall be the principal academic body of the
University and shall, subject to the provisions of this Act, the Statutes
and the Regulations, co- ordinate and exercise general supervision over
the academic policies of the University.

The Academic Council shall consist of the following person, namely;

)

2)

3)

@)
(i)
(i)
@iv)
v)
(vi)

(vii)

(viii)

(ix)

The Vice-Chancellor who shall be the Chairman;

All Deans

Chairperson, Board of Studies

Three person from amongst educationists of repute or men of
letter or members of the learned professions or eminent public
men, who are not in the service nominated by the Chancellor;
One Nominee each of the Apex Professional Regulatory
Bodies;

Director in Chief, Medical Education, Government of Bihar;
Ten Principals of the Government Medical/other Health
Sciences colleges of Bihar on rotation for a period of three
years to be nominated by Government of Bihar;

Four members of the teaching staff ; one each respectively
representing the Professor, Associate Professor, Assistant
Professors and one Senior Resident/Tutor of Government
Medical/other Health Science Colleges, nominated by the Vice-
Chancellor;

Director Indira Gandhi Institute of Medical Sciences.

Powers, Functions and Meeting of the Academic council.—Subject to
the provisions of the Act, Statutes and Regulations and overall
supervision of the Executive Council, the Academic Council shall
manage the academic affairs and matters in the University and in
particular shall exercise and perform the following powers and functions
namely:
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“4)

@)
(i)

(111)

(iv)

v)
(Vi)

(vi1)

(viii)

(ix)

()

(x1)

(xi1)

(xii1)

(x1v)

(ii)

To report on any matter referred or delegated to it by the General
Council orthe Executive Council;

To make recommendations to the Executive Council with
regard to the creation, abolition or classification of posts in the
University and the emoluments payable and the duties attached
thereto;

To formulate and modify or revise schemes for the organization
of the faculties, and to assign to such faculties their respective
subjects and also to report to the Executive Council as to the
expediency of the abolition or sub-division of any faculty or the
combination of one faculty with another;

To promote research under the University and to require from
time to time, reports on such research;

To consider proposals submitted by the faculties;

To recommend recognition of degrees of other Universities and
institutions and to determine their equivalence in relation to the
certificates, diplomas and degrees of the University;

To fix subject to any conditions accepted by the General
Council, the time, mode and conditions of competition for
Fellowships, Scholarships and other prizes and to recommend
for the award of the same;

To make recommendations to the Executive Council in regard
to the appointment of examiners and if necessary, their removal
and fixation of their fees, emoluments and travelling and other
expenses;

To recommend arrangements for the conduct of examinations
and the date for holding them;

To declare or review the result of the various examinations or to
appoint committees or officers to do so, and to make
recommendations regarding the conferment or grant of degrees,
honors, licenses, titles and marks of honors;

To recommend stipends, scholarships, medals and prizes and to
make other awards in accordance with the regulations and such
other conditions as maybe attached to the awards;

To approve or revise lists of prescribed or recommended text
books and to publish the same and to approve syllabi and
courses of study;

To approve such forms and registers as are from time to time,
required by the Regulations; and

To perform, in relation to academic matters, all such duties and to
do all such acts as may be necessary for the proper carrying out
of the provisions of this  Act, the Statutes and the Regulations
made there under.

The Academic Council shall meet as often as may be necessary,
but not less than two times during an academic year;

One half of the existing members of the Academic Council
shall form the quorum for a meeting of the Academic Council;
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(iii)
(iv)

v)

(vi)

In case of difference of opinion among the members, the
opinion of the majority shall prevail;

Each member of the Academic Council, including the
Chairman of the Academic Council, shall have one vote and if
there be an equality of votes on any question to be determined by
the Academic Council, the Chairman of the Academic Council,
or as the case may be, the member presiding over the meetings,
shall in addition, have a casting vote;

Every meeting of the Academic Council shall be presided over
by the Vice Chancellor and in his absence by a member chosen
in the meeting to presideon the occasion;

If urgent action by the Academic Council becomes necessary,
the Chairman of the Academic Council may permit the business
to be transacted by the circulation of papers to the members of
the Academic Council. The decision taken shall not be valid
unless agreed to, by a majority of the members of the Academic
Council. The decision so taken shall forthwith be intimated to
all the members of the Academic Council. In case the
Academic Council fails to take decision, the matter shall be
referred to the Chancellor whose decision shall be final.

24. The Board of Planning.—

The Board of Planning shall be the principal body for preparing plans
for the growth and development of the University to achieve its

€]

2)

3)

objectives.
The Board of Planning shall be constituted consisting of the
following:-
(a) The Chancellor
(b) The Honorable Minister, Department of Health, Government of
Bihar
(c) The Vice- Chancellor
(d) The Chief Secretary, Government of Bihar
(e) Additional Chief Secretary/ Principal Secretary/ Secretary,
Department of Finance, Government of Bihar;
(f) Additional Chief Secretary/ Principal Secretary/ Secretary,
Department of Education, Government of Bihar;
(g) Additional Chief Secretary/ Principal Secretary/ Secretary,
Department of Health, Government of Bihar;
(h) Principal, Patna Medical College and Hospital;
(i) Director Indira Gandhi Institute of Medical Sciences & All
India Institute of Medical Sciences, Patna;
(G)  Director in Chief, (Medical Education), Government of Bihar;
(k) Two eminent Professors nominated by the Chancellor

)

Nominee of National Medical Commission;

The Planning Board shall meet once in a year and develop plans on the
future programmes of the University and recommend the same to the
Academic Council and Executive Council. It shall also recommend
long term plans in relation to the different activities of the University
as and when found necessary.
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25. The Board of Affiliation.—

1-

2-

The Board of Affiliation shall be responsible for admitting colleges
and institutions to the privileges of the University.

The constitution of the Board of Affiliation, the term of office of its
members and its functions shall be prescribed by the Statutes.

26. The Finance Committee.—The constitution, powers and functions of the
Finance Committee shall be prescribed by the Statutes.

27. Other Authorities.—The constitution, powers and functions of the other
authorities as may be declared by the Statutes to be the authorities of the University, shall
be prescribed by the Statutes.

28. Powers to make Statutes.—Subject to the provisions of this Act, the Statutes
may provide for all or any of the following matters, namely:

(1)

(2)

(11)

(12)

(13)
(14)

The constitution, powers and functions of the authorities and other
bodies of the University, as may be found necessary to be constituted
from time to time;

The appointment and continuance in office of the members of the
said authorities and bodies of the University, the filling up of
vacancies of members, and all other matters relating to those
authorities and other bodies for which it may be necessary or
desirable to provide;

The appointment, powers and duties of the officers of the University,
and terms and conditions of their service;

The manner of appointment of the teachers of the University, other
academic staff or other employees and their emoluments;

The manner of appointment of teachers and other academic staff
working in any other university for a specified period for undertaking
a joint project, their terms and conditions of service and
emoluments;

The constitution of the pension or the provident fund and the
establishment of an insurance scheme for the benefit of the
employees of the University and those of colleges and institutions;

The Principles governing the seniority of employees of the University,
colleges and institutions;

The procedure for arbitration in cases of dispute between employees
or students and the University;

The procedure for appeal to the Executive Council by an employee or
student against the action of any officer or authority of the University;

The conditions under which colleges and institutions may be
admitted to the privileges of the University and the conditions under
which such privileges may be withdrawn;

The constitution of governing bodies of colleges and institutions
admitted to the privileges of the University and the supervision and
inspection of such colleges and institutions;

The extent of the autonomy which a college or an institution declared
as an autonomous college or institution may be exercised;

The conferment of honorary degrees;

The withdrawal of degrees, diplomas, certificates and other academic
distinctions;
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(15)
(16)
(17)
(18)

(19)

The institution of fellowships, scholarships, studentship, medals and
prizes and other incentives;

The maintenance of discipline among the employees and students
of the University, and of colleges and institutions;

The establishment of chairs, schools of studies, departments, colleges
and institutions;

The delegation of powers vested in the authorities or the officers of the
University;

All other matters which, by or under this Act, are to be, or may be,
provided for by the Statutes.

29. Statutes, how made-

(1)

()

(3)

The First Statutes shall be made by the Government on the
recommendation of the Senate.

The Senate may, from time to time, make new or additional Statutes or
may amender repeal the Statutes referred to in sub-section(1):

Provided that the Senate shall not make, amend or repeal

any Statute affecting the status, powers or constitution of any authority
of the University until such authority has been given an opportunity of
expressing its opinion in writing on the proposed change, and any
opinion so expressed shall be considered by the Senate.
Every new Statute or addition to the Statutes or any amendment or
repeal thereof a Statute shall require the assent of the Chancellor,
who may assert thereto or withhold his assent or remit it to the
Senate for reconsideration.

Provided that if the Chancellor does not convey his
decision within ninety days of the reference received by him, the
Chancellor shall be deemed to have given his assent to the Statute.

Provided that if there be any financial implication which may
arise under the statute, it shall not be enforceable unless prior approval
of the State Government has been obtained.

30. Powers to make Regulations.—The authorities of the University may make

)

Regulations consistent with this Act, and the Statutes, in the manner prescribed by the
Statutes for the conduct of their own business and that of the committees, if any, appointed
by them and not provided for by this Act, the Statutes and for such matters as may be
prescribed by the Statutes, provided that if there be any financial implication which may
arise under the regulation, it shall not be enforceable unless prior approval of the State
government has been obtained.

The Regulations may provide for all or any of the following matters,
namely:

(a) the admission and enrolment of students to the University and
institutions maintained by or admitted to the privileges of the
University;

(b) the courses of study to be laid down for all degrees, diplomas and
certificates;

(¢) the medium of instructions and examinations;

(d) the award of degrees, diplomas, certificates and other academic
distinctions, the qualifications for the same and the means to be
taken relating to the granting and obtaining the same;
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2)

2)
3)

(e)

®

€3]

(h)

®

@

(9]

@

(m)
(n)

(0)

the fees to be charged for courses of study in the University
and for admission to the examinations, degrees and diplomas
of the University;

the institutions of, and conditions for award of fellowships,
scholarships, studentships, medals and prizes;

the conduct of examinations, including the terms of office and
manner of appointment and the duties of examining bodies,
examiners and moderators;

the conditions of residence of students and their general
discipline;

the management of colleges and institutions maintained by the
University;

the establishment of Centres, Institutes, Board of Studies,
Specialized Laboratories and Committees;

the creation, composition and functions of any other body
which is considered necessary for improving the academic life
of the University;

the manner of cooperation and collaboration with other
Universities, Institutions and other Agencies including learned
bodies or associations;

the setting up of a machinery of redressal of grievances of
employees;

the categories of misconduct for which action may be taken
under this Act or the Statutes or the Regulations; and

All other matters which, by or under this Act or the Statutes, are
to be or may be, provided for by the Regulations.

The first Ordinances shall be made by the Vice-Chancellor with the
prior approval of the Government and the Ordinances so made may
be amended, repealed or added to at any time by the Government in
such manner as prescribed by the Statutes.

31. Annual Report.—

(1) The annual report of the University shall be prepared under the
directions of the Executive Council, which shall include, among other
matters, the steps taken by the University towards the ful filment of its
objects and shall be submitted to the Senate on or after such date as
may be prescribed by the Statutes and the Senate shall consider in its
annual meeting to be held compulsory every year in the month of
August/September.

The Senate shall submit the Annual Report to the Chancellor along
with its comments, if any.

A copy of the annual report, as prepared under sub-section (1), shall
also be submitted to the Government.



fagR o1 (srmuRvT), 9 3IITEA 2021 41

32. Funds.—
(1) The University shall have a general fund to which the following shall be
credited:

(a) its income from fees, grants, donations and gifts, if any;

(b) any contribution or grant made by national/international agencies,
the Central Government, University Grants Commission, All
India Council for Technical Education or like authority, any local
authorities or any corporation owned or controlled by the
Government and;

(c) Endowments and other receipts.

(2) The University may have such other funds as may be prescribed by the
Statutes.
(3) The funds and all moneys of the University shall be managed in such a
manner as may be prescribed by the Statutes.
(4) The Government may, every year, provide grant-in-aid to facilitate and
promote studies and research.
33. Accounts and Audit.—

(1) The annual accounts and the balance sheet of the University shall be
prepared under the direction of the Executive Council and shall once at
least every year, and at intervals of not more than fifteen months, be
audited by the Comptroller and Auditor General of India or by such
person or such persons as he may authorize on his behalf.

(2) A copy of the annual accounts together with the audit report thereon
shall be submitted to the Senate and the Chancellor through the
Government, along with the observations, if any, of the Executive
Council.

(3) Any observation made by the Chancellor on the annual accounts shall
be brought to the notice of the Senate and the observations of the Senate,
if any, shall, after being considered by the Executive Council, be
submitted to the Chancellor.

(4) A copy of the annual accounts together with the audit report, as
submitted to the Chancellor, shall also be submitted to the Government.

34. Furnishing of Returns etc.—The University shall furnish to the Government
such returns or other information with respect to its property or activities as the
Government may, from time to time, require.

35. Conditions of service of employees.—The condition of the service of the
officers and staff of the University shall be as specified by the statutes and regulations.

36. Constitution of University Review Commission.—

(1)  Chancellor, on his own motion or on request from the Government,
shall at least once in every five years, constitute a commission to
review the working of the University and to make recommendations.

(2)  The Commission shall be constituted consisting of not less than
three eminent educationists, one of whom shall be the Chairman of
such Commission appointed by the Chancellor in consultation with
the Government.

(3)  The terms and conditions of the appointment of the members shall
be such as the Chancellor may determine.
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(4)  The Commission shall after holding such enquiry as it deems fit,
make its recommendations to the Chancellor with a copy to the
Government.

(5)  The Chancellor may take such action on the recommendations as he
deems fit in consultation with the government.

37. Right to appeal.—Every employee or student of the University, Colleges or of
an Institution admitted to its privileges shall, notwithstanding anything contained in this
Act, have a right to appeal within such time as may be prescribed by the Statutes, to the
Chancellor against the decision of any officer or authority of the University, and
thereupon the Chancellor may confirm, modify or reverse the decision appealed against.

38. Provident and pension funds.—The University shall constitute for the benefit
of its employee such provident fund or pension fund or provide such insurance schemes
as it may deem fit in such manner and subject to such conditions as may be prescribed
by the Statutes.

39. Disputes as to constitution of University authorities and bodies.—If any
question arises as to whether any person has been duly elected or appointed as, or is
entitled to be, a member of any authority or other body of the University, the matter shall be
referred to the Chancellor whose decision thereon shall be final.

40. Filling of casual vacancies.—All the casual vacancies among the members,
other than ex-officio members, of any authority or other body of the University shall be
filled, as soon as may be, by the person or body who appoints; elects or co-opts the
members whose place has become vacant and any person appointed, elected or co-opted to
a casual, vacancy shall be a member of such authority or body for the residue of the
term for which the person whose place he fills would have been a member.

41. Proceedings of the University authorities or bodies not invalidated by
vacancies.—No act or proceedings of any authority or other body of the University shall be
invalidated merely by reason of the existence of any vacancy or vacancies among its
members.

42. Protection of action taken in good faith.—No suit or other legal proceeding
shall lie against any officer or other employee or against any authority of the
University for anything which is in good faith done or intended to be done in pursuance
of any of the provisions of this Act, the Statutes or the Regulation.

43. Mode of proof of University record—Notwithstanding anything contained in
the Indian Evidence Act, 1872 or in any other law for the time being in force, a copy
of any receipt, application, notice, order, proceedings or resolution of any authority or other
body of the University, or any other document in possession of the University, or any
entry in any register duly maintained by the University, if certified by the Registrar so
designated shall be received as prima facie evidence of such receipt, application, notice,
order, proceeding, resolution or document or the existence of entry in the register and
shall be admitted as evidence of the matters and transactions therein, where the original
thereof would, if produced, have been admissible in evidence.

44. Power to remove difficulties.—If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by order published in the official Gazette,
make such provisions, not inconsistent with the provisions of this Act, as appear to it to
be necessary or expedient for removing the difficulty;

Provided that no such order shall be made under this section after the
expiry of three years from the commencement of this Act;

Provided further that every order made under this section shall be
laid, as soon as it is made, before each House of Legislature.
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45. Transitional Provisions.—
Notwithstanding anything contained in this Act and the Statutes,

(D

2)

3)

The first Vice-Chancellor, the first Registrar and the first Finance
Officer shall be appointed by the Government and each of the said
officers shall hold office for a term of Three Years;
The first Court and the first Executive Council shall consist of not more
than eleven members who shall be nominated by the Government and
shall hold office for aterm of Three Years; and

Provided that if, any vacancy occurs in the above-mentioned
offices or authorities, the same shall be filled by appointment or
nomination, as the case may be, by the Government, and the person so
appointed or nominated shall hold office for so long as the officer or
member in whose place he is appointed or nominated would have
held office if such vacancy had not occurred.
Notwithstanding anything contained in this act or the regulations, any
student of a college or institution affiliated to other University, who
immediately before the date of affiliation to the University, was
studying or was eligible for any examination of the other Universities
shall be permitted to complete this course in preparation thereof and the
University shall provide for such period and in such manner as may be
prescribed for the instruction, teaching, training and examination of
such students in accordance with the course of studies of the other
University.

46. Statutes and ordinances to be published in the official Gazette and to be laid
before the Legislature.—

(1)

(2)

(3)

Every Statutes or Regulation made under this Act shall be published in the
official Gazette.

Every Statute or Regulation made under this Act shall be laid, as soon as it
is made, before the Houses of the Legislature, while it is in session, for a
total period of fourteen days which may comprise of one session or two or
more successive sessions.

If before the expiry of the session immediately following the session or
the successive sessions aforesaid, the Houses agree in making any
modification in the Statutes or Regulation or both Houses agree that the
Statute or Regulation should not be made, the Statute or Regulation shall
thereafter have effect only in such modified form or be no effect as the
case may be. However, any such modification or amendment shall be
without prejudice to the validity of anything previously done under the
concerned position of that Statute or Regulation.

P.C.CHOUDHARY,
Secretary to the Government.
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